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At request adjourned to 8.1194 fina I ]y. C) 	b 
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MEMBER (DM, ATIV) 

Adjourned to 17.11.1994 at request. 
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Cc1nter filed today by the Respondent 

Coinsel. Copy given to the Petitthner's 

counsel, To hear on the pointsof jurisdi 

Shri P.K. Rath for the petitioner 

present. ReDndents' counsel has filed a 

Meflj and urges that this Tribunal has no 

jurisdiction to hear th&$application as 

Indian (buncil of Medical Research is not 

brout under the jurisdiction of the 

Central Administrative Tribunal in view of 

the Governmt Memorandum dated 22.4.1992 

copy of which is enclosed *Jm to the Merrb. 

Petitioner's counsel has also nothing to sy 

against this meno and the letter of the 

Ministry concex:ned. In view of this positio 

emerges that this organist ion is not 

included under section 14(2) of the Admini-

stative Tribunals Act, 1985 so as to cor&r 
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tion on 28.11,94. 
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aiisdiction on the Central Admn. 

Tribunal to entertain the application. 

When this was brought to thenotjce 

of the petitioner's counsel9  Mr. R9th, 

seeks perrnissi3n to withdraw the 

application. Permitted to withdraw, 

the Application and the petition is 

dismissed as withdrawn. 
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